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IN THE CENTRAL ADMINISTRATIVE TRI}UNAI.
AHMEDABAD BENCH

O.A.N0.A1/93 to 0.A./27/93
KOPR: 0.A./27/93 to 0.A./33/93 and
Oehe/43/93 and 0.A./44/93

DATE OF DECISION 12-3-1993

Shri P.G.Patel & others Petitioner

MreMeSeTrivedi Advocate for the Petitioner(s)
Versus

Union of India & others ~ Respondent ]

Mr.Akil Kureshi Advocate for the Respondent(s)

¢ Vice Chairman

The Hon’ble-MfiVéRadhakr ishnan

W NN

Admn, Member




1, Shri P.G.Patel
2. Shri D.M.Patel
3. Shri B.S.Baria
4, Bhri A..Patel
5. Shri M.S.Patel
6. Shri Ke.Be.2Zala

7+ Shri Je.N.Patel
8. Shri A.,V.Baria
9, Shri C.N.Patel

All are the Casual Labourers,

SeDeUeP,,
Nadiad . R .appl icants

(Advocate : Mr..S.Trivedi)

versus

ATrpNR

1.°Umion of India through

fggisecretary,

A
M)@fstry of Telecommunication,

5 &)
' fiégﬁal har Bhavan,
z Tf ) Delhi.

2. Telecommunication District Manager,
Office of the Telecommunication,
District Manager,

Nadiad.

3. Sub Divisional Officer,

Office of the Sub Divisional Officer,
Telegraphs,

Nadiad. ce e s e&spondents

(Advocate : Mr. Akil Kureshi)



P, N

OKAL OKkDLK

0ehe/11/93 to 0.A./27/93

0.A./27/93 to 0.A./33/93 and

0.A./43/93 and O.A./44/93
Date 3 12-3-1993

Per : Hon'ble Mr.N.B.Patel,

Vvice Chairman

ML eMeS.Trivedi,learned advocate for
the applicant,
MreAkil Kureshi,learned advocate for

the respondentse.

Mr.Trivedi states that all the applicants
have made representations on or a&about 5th‘January,‘'93.
Even if some applicants have not made represzn-
tations, they may now make it within a period
of 2 wesks hereof. All the represeﬁtétions
received, and , to be received, by the dJdepartment
may be tresated as having been received within
time. The representations may be considered and
decidecd as expeditiously as possible. The decisions
taken on the representations made by the
applicants may be comnunicated to them in

writing and in <case of any decision to terminate



RO -

the services of any applicant or applicants,
such decisicns may not be implemented for a
period of 10 days, after communication thereof
to the concerned applicant(s) . If any of the
applicants feels aggrieved by the decision
taken on his rebresentation, he will be at

liberty to move the Tribunal for revival of

his application by filing Miscellaneous

Application. . Yhis oOfiginal Application is

isposed of as above,
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‘ﬁé In view of this order passed in

diéposed of accordingly.

Sd/- Sd /- ‘
( v.Radhakrishnar. 9 ( N,B.Patel )
Member (A) vice Chairman




e CENTRAL ADMIN ISTRATIVE TRIB UNAL
W AHMEDABAD BENCH
AHMEDABAD.
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Application Noa. calglys _ of 199

Transfer App,li'éation No. _ O0ld Writ Bet. No.

CERTIFICATE

L

Certified that no further action is required to be taken ang
the case is fit for consignment to the Record Room (Decided) .
Dated : 30’0\9/93-
Countersigned : | .
' o N y '
SN R. 5. Choisticn -
Section Officer/Coutt Officer Sign. of the Dealing Assistant.
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